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a8’ far back in 1966 and .1970. had“'to retlre as MO in -

A A RS '.,, ER r i

July. 1985 and Ocubor. 1985. 'rhe appncants S/Shr:l OF; |

Vema and F;ic Aggarwal who hadpassod thc qualify'!ng

examination in 1972 and 1974 . mre pmmtod as Administrativo
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--ai qu ‘l'ho noxt highor grado 18 that oi Achinistntiw

rom various Audit Officu

‘y—._

i f’lﬁ‘:}' S

‘_‘.Jown Accounts Su:vico Examinati.ons and officc.wiso soniority
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list;’. ~‘rhere 1s no comon scniority. list of AO's or MO's 3
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‘ Wil ERes Sni 5 ofﬂx:ea and mn 'h&lding ~pos1:s o£ Ass:[stant Superinteddents/ i

- Se,cta.n;nOfﬁc.rs/Mm and abovo i.a a mbstant:l.vo or ’
$1:°7t 23¢ wofftolating capacity.be -allottedionsa pmfom basis
' e ;..::':i»«; - tos suﬁua_blm positions'in any of,-:th.;,fma offj_ces’ as far :
i 5 wins -88 possible; on:the ;@1#&:95 the. staffo | ’Th"l‘_“e“. liable
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tbe auo ted R
ontinyed. nc °foﬁi")1a ‘the: G.IG': offi — thout

' ,Brospacts'* :--.m that vn::l,t pe,tit‘.lon sanJ,out of court

el agy g i

oAy sk fsettlonent. was : reached ‘on:30th. March. 1977 botween '

; Wy the G&NS .&nd: ‘t:hc staff iof AGGB/Gomrco/lorks/Misc. f:l.eld
h o e ‘ «-pfﬁces., It was agrced that the mAG nill not nake any
n e avii furthor allo‘tment to. the ﬁ;eld offfves: ‘arid that the ‘

. piite attstingvanotnsmould be. wi,thdrawn’fron tho field
Cgwy mé yEe AR officein & phasedﬁnanner #4n; & ‘number. of years. When o

alandi anee U the* allotees In-the-field: ofﬁcos aro pmmoted in those
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lottod"b tho. ficl.d off:lcos continucd

dy beéh’ u

Until. Such

llbmnts canconod.

’__m e “field ofﬁcos. E
1: _.that mst.aa of '

”“.‘5"*'%?5 3% x;::“ G_MY f;;ling up the post 9f Admi.nistrative Off:l.cors

'v‘ \-'\-’*; _-",r'rr

- f‘i‘ ™ m g : _mtgi? Qy 2 .l.OO% bgsi:, ‘ tho respondents own ..
i : L. T = e 1”‘“ B S < TRV L

" . showing (para 3(1v) of counter afﬂ.davit filod by the
Suwod e re'-ipOndont§ in OA 8/81) as of’ date against the tptal

: ,> e number of 5152 MOs/SOs and v53 AOs m tho offico of

N V"”’.”f’
" ,c&Aﬁ, 0mly. one MO and 8 Aos bolong to the CLrG's
Vet e e ofﬁco, rd’:ﬂ,o 21} ‘other‘sﬁu on deputation basis, ey
' .-.",..,')..'. \6, a5 '_Ihe !:BSpon;lenﬁ, howev?r. c}a:l.m that the -
..‘,‘ e B reqo:ganisation schema of. l9§1 \:{aS’ chanenged bv one
| aen ot the al1ktens, but.was upheld by, the,Delh High Court
B 4.’ “,. 3 ‘ " Q’.‘ | |
s R




et

| "-‘-{’5'1-'---.-°ad“ 'hwld bq' ,rnod for cu\e offi_co and draft

L ch,; e

- oa follows.-

.- The. co-n:l.ttoo suhni.tted 1ts r-port_ m 1979 and uure-'

aaftor 1t was doc:ldod by tho respondent that a soparato

were fﬂnod:‘ 'rh.s:" draft mln L

A.{

f;onvisagod :l.niti.al mmitment by absorption of onotoea

-'.‘,:doputation bosidn 'msidtrs, that 13“’ 1

homver had tho foﬂowing three cateéories of staff

’»‘"'-»w

.........

passod tho SAS Beforey 1973 nro anotted to the field

WU

) ofﬁ.ces but wero working 1n the C&AG' s office. '

(11) o Insidernmn-wallow-!ds. that fg,! thoso who havo

been rocmited originally in the G&IG's office and

having passod the SAS examination after ‘1973 ‘wore not

""fi".*-anotted to"any T16Kd offibe m accordance with out

of court settlennnt of 30.7;73, and . - . -

‘ (111) Deputat ionists‘.

-~ T wesl ol

|p to look :I.nto tho k_a_dro nanagomnt of G&AG'- off;lco*. s

'l.,'}as well. as thoso_ wornng ) tho ofﬁco of caas on




e emem e

e i‘esﬁondents. £ 'wos pointed °“t "“at t“‘ ‘u“’“ e

P -on of offico of G&Ns and the mere. t‘act that for some

In Jnne, 1.930 a meeting was held by the insidors with_.
tho Deputy Comtmller and Amditor General regarding
their pronotion as Administra-tivo Officer, A oopy of
“the ninutos of this neeting has been annexl-od at .
Annoxuro-a to the rojoindor f:l.led by Shri G.Sf Bhargava
in O.A. 1098/§. In this leeting on behalf of tho '

timo they romainod out did not lake any natorial chango.

After they wo ukon back. for all purposes,_ they

be treatod as man of that office and mill take o

P _por p].aces.

"It was also pointed out that the

B that as it lay, tho position did not undergo _

~ any chango and eccording to the respondents' own admission, .

between 1961 and .1985 no person ‘was promoted in the
&Aé's offico to the ‘;;ost’ of AOs in respect of any of ‘the

L S oaMY oz

R In November. .198.'h 11'- was decided bY the

I . 22

o respondent: not to have a pemanent cadre for&ps's/ office i

“bat to fil.l up the posts by getting officers on deputatlon j

from field offices. It was, bowever. decided inter al.ia



o ( insiders)
',of fic;lah[cannot

mt Doputy[Anditor Goneral on ‘Fll.86. '

1912 havo bun pmmtod as AOs‘. On].y thoapfficials whoso

a0 L a.¢ LT

tnm of pm-ot:lon had com 1n tho off:lco of their allotment
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(. or fiold off:lcos mro inducted 2340 and, no pmmt:lon as

. 'rhey , re pronoted as AO under th; Next Bel.ow Rulo. that -
1s. whon their juniors i.n the offico ot‘ their anotmont !
: o had hoen so promotod After the policy decis:lon was

_ * taken m 1985.pmmot1ons were made of five AOs during °
oo 1985/86 and one  in 19a7r pb Mo on deputation was



Bm a“s' mn.tohcuon;postss “The _ihod of ‘rocruitnom 13

ER “cadri aistfliét ‘f:om thc drd *of ﬂ.eld oﬁf 1ces, it go" , .'
E : onl ’ ) :
’mthout hymg ’thatjthe« officors bolonging to tho Subordinatc ‘

L L ‘ ,“-'5 & Accoun‘ts SQrvicc and Subordlnato aa:uway s.rv:k:o of GBAG' '
SRR PR S cadn wou].d be uigiue fon pmmt:lom 'rhere 1s o pwfisio"
- for f:llung up & the posts by: doputation, but the cc&'ihs
i power xundhn the Recruitmmt nules to dngrease or  decresse
L Tl AT

"*th.'-*pmnbor'-‘of-'~postd.%« 'Eurthpr,.-.\_thg; CLAG has the following
| it gt indes 'pata 190- of C& AG Manwusliof Standing Orders:a
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1nclud1ng S.A.S.

nd.Accounts Office to. amther are. ot 2

rdinarily wadw.’ They -are: ‘howaver, nab].o.

ike all other Central :Gevermaent servants, .

be "transferred.-from one,office 1o another, i
snbjoct to the provisions ef F.R, 15, The .. "i.
sptrollex and Auditer General may transfer ..~ |

oo e . ch persons to any other office.within the -

O JERTE I ‘Indian Audit and Accounts ‘Départment or to

: o . S “any\ofﬁco under;the Central Government on .
ditions ds may be dotcrninod

e e
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}A - e e ~?5.us, ~héwever, 1s(mre concomed 1n the [manner in vm:lch tho '

( : . .
( scheme has been .imphmented than~,, he v:l,teswlth the allofment
{ 1

\ .

{ R g . ‘Gcheme’ :ltself'ak e v ‘-: st :

( | ; b -‘Pr:lma’facie to s 1t appear' zather odd that as en
' } A : b ?‘date,ias” ag&inst 1.52 AAOS/SOSra'!d 98.M08:An CRAG'S office,

‘ B s only ‘one-ARO @nd: eight AOs belong,t" Q.AG'S °fﬂcm Even

' out of 8 AOs. four AOs were promoted between July and
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Itha Dow bcen docidod that. sm to tho .
: extont o‘rdc:s of ‘allotment have already been
-, --issued, there would be no more allotment of . -

-~ 1 SRAS- passed clerkes .of this office, The persons
_who already stand allotted to yeur office would
e withdrawn .in a ghascd manner over 3 aumber
“of “years. " It will ‘naturally be an endeavour _
. "t ‘Teduce this pedlcd to the.maximum possible,
*.-‘I® the ‘extent:that this is pot dene,’ additional

ad bo sts will be created in your office.,
.k ;u:z: and duration of :such ad=hoc posts

lbu:ld ‘Be such that-the ddverse impact en the -

_promotion prospects of your staff is neutrelised,
-In yoursoffice; out .0f .the 4 allottees; omhas
“been-promoted as A,0, “But he originall ‘belonged
i-to . your effice’ 'As regards Section Officers, -
as ‘sgainst the original figure of 3 a:l.lottus.
on=e is on. deputation and uaber of adhoc
-+ postis to-be -created muatolg_:orks out to ‘
2 S.Os.. The lulber of these ad=hoc posts may . -
g or come down dogmd.i.ng upon the Rumber -~ -
-_"of allottees’ physicai :I.ng m ycur offico ‘
at any g:l t o

i 'wpp.ge _..-.' -
the f_ur@hc; llotment pmm 1on of allottu officers

tho oxpatriate children of CI-AG's office vd.th offect fron ’

o .a\,s i*',; ;4*\

=215 -;-z.

P

| L 30 3.73 waiting to be repatriated as and when vacancy
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Though no tme limit

o (G&AG!Q;)-;‘ e ides
= parent °fﬂ°°£-aft°r 3"-".3r 7% Tho distinction between

Bif Gt ey T

post_-l973 and prc-1973 SAS passed officers of C&A(!s

L o it ond Bstslvniius dew :
cfficc virtuall.y vani.shed after 1973 though fcrmadly
"~ the. ”

recognised.:n 1979 on L report of tln Comittee of 1978, it
was decided by '}:he ,respondent_:Athat thc.mAG's office shou].d

have a separate cadre by ifsélf, and agtili:} in June 1980,

et e e e = m ————— -
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pmmt;lon h:om ‘tho grado of AAO of. offic:lals holding

1" the bus's ‘sktice; * that 13, allottee :lnsidors

_and' noa-a.llottee .'Lnéidors. The respendents. thereforc,

FOr IR

‘.»ai-d dfroctod to pmcaod as follows:- N

.o

(a) f £ For cach of the y.ars ﬁvm 1983 (or the year
when
é the last* anottee was repatriated) the respondents
(P 5
. should idontify the Juhior most batch of SAS passod

« AQs’ holding tha post of Ao in the office of - C&AG*

;d.pmuonsstz/

"“» £ posf. in ”that“gtado but originally rocruitod and eonfimed
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" ':,_':pensionary and other temnal henefitw

) -'of arrears of pay ar;d allowancts and ::evision of

w '.n‘




r S ) R o A(Vf)v : If tho CI.AG for spchial reasons of K
: - : cxportiso of a dcputationist is not 1n a position to
‘be:

’54

rovort the doputatinnist- [replacod by an- 1nsidu- - :

" _' . dcputation:lsﬂ‘

. . £ o
D T A

T (-g) ' Iil 'o':;dir to -aintain a 'buo uey traff.‘c

i%gtgig%ré.%o‘l%%u&ﬂg“”scm
jtients -of ‘deputationiéts of -CRAG's
°fﬁ“$g‘enggﬁpt3‘lm1sts should be appointed- hfutug; -as!

= (e ™ GBAG's .office outside:this Reserve, - - g
- 4h) . ‘In rogard t0 tho ualod covcr p:occduro :

'»‘7:*;aaoptod in caso of Shri x.u. u-mt:a .-pplicant in

tho appncant was - :I.nfomd by respondent's letter datod
- T been
10.87 that soaled cover pmceduro nadﬁfonomd in his

“the
cas.‘ wo doclaro that[ sealod cover procedurc was not

T Snal e .

caued for in his caso in accordanct with the mung

.

of tho Full Bench of th:l.s ‘l'ribuna.‘l. in KiChe Vonkata

n.ddy Vs, . u.o. I.. ATR 1987(1) 541. m furthcr direct
‘ - the
_ that.[soaled cover should be opened and 4f he st

[ "

- 1s fonnd f:lt for pmmotion. he should be provisionally

o,

promoted as AQ with effect from the date ‘his imediato
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jnnior Slu'i Satish Kumar was pmmted. This will be

~ A -1 A

’ subjoct to the pmmtion which he uay get in accordanco

with (a) 3 (b) abovf He should bo pmmotod with a1l

) consoqmntial bonefits fmm f.he data his i.mod:lato

jnnior Shri Satish l{t-ar was pmmted. .

e

(1) - Action on 1tm (a) to (g) as also on item (h)

should bo cowplc. cd within 2 period of thru months

L

and on \ ,.lum (9) within 2 peri,od of s:lx months fmn tho
g/ _.

B

date of comunicatioa of this ordu?

aomielt e

:'.4..-' 2SN -

. of on tho above l:lnos o{'(.l -and (,1.) abovey Then will

:_1Wtho afo:esaid -f:l.ve applications are djs posod
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